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2=5=97 Heard Mre.P.De.Gogoi appearing
. ' on behalf of the applicant and also
f?v:i a {‘w‘f‘”’b"l is MreS.Ali, Sr.C.G.S.C. for the respon-
¢ DML e dents.
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R  ids , Application is admitted. Issue
Dd.i‘cw.j ) No ’;O d2¢59 notice an the respondents. Mre.S.Ali
D55 97 SreCeGeS.Ce receives notice.
' Let this case be listed for
orders on 6=6-97 for filing of.

6.6'97

cRE
AY

nkm

- - , r

written statement.
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Mr S. Ali, learned Sr. C.G.S.C.,
prays for two weeks time to file written
statement. Prayer allowed.

List *the -case on 27.6.97.
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27=6=97 Written statement has not been
£1led. Mr.S,A14, Sr.C.G.S.C prays for
time for £iling of written sstatement.' '
Prayer allowed. ' .
- List on 11-7-97 for fi.ling of
written statement and furth_der‘ order,
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prays for further; extension of time to
file written. statament. Several ad;ou rn-

ments had already besen grantad« I:am not

J.ncJ,&ned to grant any ﬂu_rthar extension

% " 7 of time, List this case for Hearing on
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(ﬂ’ ftegp . T=311=97 . On the prayer of counsel for the
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: /V 6/ 2% 3 . parties case is adjourned till 23-1-98,
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o 23.1.98 There is nc representation.Ad journed
"(ﬁ,‘\ to 24.4.98 for hea¥ing.
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) Mr P.D. Gogoi, learned
counsel -for the applicant submits that
he receive® the written statement only
The filed v/thé

statement  without™ ~E&f¥ing

today. respondents
written
copy. In view of ‘the above Mr - Gogoi
submits that the appliang is not ih a
position to ©proceed with the case.
prays. |
time. List it on 22.5.98.

Accordingly he for four weeks
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Oon the prayer of Mr P.D. Gogoi,

learned counsel for the

' case is adjourned till 5.6.98.
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Mr P.D.Gogoi, learned counsel for
the applicant submits that he has been
given the relief by the authority and
therefore he does not want to proceed
with the application. The applicaticn

| has become infructuous. Accordingly
the application is dismiseed as infruc- -

tucus.
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